20! Re. Adjournment Motion

THE DEFUTY MINISTER IN THE
MiNiSTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). The im-
port of rayon grade wood pulp for the
produc:ion of ravon tyre cord is at pre:
sent cunafised through the STC and the
position regarding its availability is
difficult as no ofiers have been received
by the STC in respoinsc to the tender
fioated by it. There 1s at present a short-
fall of wbout 25% in the availability.
All ave s are being explored to en-
sure iis adeguaie availability for the
produciior: of rayon tyre cord for indi-
genous eonsumption,

(A1 this stage some persons shouted
from the Visitor's Gallery and attemp!-
ed 1o throw some leaflets from there on
the flcor of the House).

18.92 brs.

RE. ADJOURNMENT MOTION
(Query)

MR. SPEAKEK : Now, Papers to be
laid on the Table. Shri K. R. Ganesh.

SHRI S. M. BANERJEE (Kanpur):
Sir, 1 have given notice of an adjourn-
ment motion. Tomorrow is the last day
of the session.

MR. SPEAKER: Adjournment mo-
tion can be given if the matter is of
very recent origin. It is continuing for
the last one week. Every day it is being
given and I am rejecting it. So, do not
try to repeat the same.

SHRI S. M. BANERJEE : Tomorrow
is the last day of the session. The strike
of the lccomen is still continuing. Shri
Sabapathy is here in New Delhi. Let
the Railway Minister initiate negotia-
tions with him so that an agreement
could be rcached and the strike with-
drawn. The workers allege that some
of the assurances that were given to
them have not bteen implemented
(Interruptions)

MR. SPEAKER : If the strike can be
settled by shouting at each other, I
will sit quiet for half an hour or an
hour.

=t e fagdt aEdy  (wnfeEe)
F9 BI39 # d5% gAT & W 2
T8 w5 gw 9™, g AR 5 Wd
F I d &R Ifsgs maeAEw A
¥ o7 FFw Do § I8 92 ST wAY
T F IHA AGAT THdT 3 |
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MR. SPEAKER : You bring all these
motions every day, sometimes under
Rule 377; sometimes in the form of
Call Attentions. If you only want to
shout, if you do your duty in this
fashion. you do it outside. Don’t do it
in the House.

I quite appreciate your anxiety about
the strike; 1 quite appreciate your an-
xiety aboui the great inconvenience
caused to the people. I have been giv-
ing you opportunities to raise this mat-
ter throughout in the last few days,
either in one form or other. Now, the
House is going to adjourn sine die
tomorrow. I will ask both the Minis-
ters to come out with comprehensive
statemenis tomorrow.

May I then also have the last parting
request to you. I can do it tomorrow. ...

SHRI ATAL BIHARI VAJPAYEE:
Tomorrow, not today.
wew WEEE AT {UAT @A &
fag faa s aode A ST 9 faq
TIIE T AT
I am very much convinced.

SHRI B. V. NAIK (Kanara): To-
morrow being the last day, may I re-
quest that the Ministers concerned
should be opresent here when we make
submissions under Rule 377 ?

MR. SPEAKER: Now, papers to
be laid.

Mr. Ganesh.
12.07 hrs.

PAPERS LAID ON THE TABLE

REPORT OF COMPTROLLER & AUDITOR

GENERAL FOR 1970-71, CENTRAL EXCISE

(11TH  AMENDMENT) RULES AND
NOTIFICATIONS

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): I beg to lay
on the Table :

(1) A copy each of the following
parts of the Report of the Com-
ptroller and Auditor General of
India for the vear 1970-71 —
Union Government (Commer-
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cial), under article 151 (1) of the
Constitution :—

Part IX—Appraisal of the work-
ing of the Hindustan Photo
Films Manufacturing Company
Limited.

Part X—Appraisal of the work-
ing of the Indian Drugs and
Pharmaceuticals Limited [Placed
%]Library. See No. LT-6101/

(2) A copy of the Central Excise
(Eleventh Amendment) Rules,
1973 (Hindi and English ver-
sions) pubiished 1 Notification
No. G.S.R. 1287 in Gazette of
India dated the 1st December,
1973, under secticn 38 of the
Central Excises and Salt Act,
1944. [Placed in Library. See
No. LT-6102/73]

(3) A copy each of Notifications
Nos. G.S.R. 1331 and 1332
(Hindi and English versions)
published in Gazette of India
dated the 8th December, 1973,
under section 159 of the Cus-
toms Act, 1962, together with an
e¢xplanatory memorandum.
[Placed in Library. See No. LT-
6103/73]

A copy each of the fcllowing
Notifications (Hindi and English
versions) issued under the Cen-
tral Excise Rules, 1944.

(i) G.S.R. 1288 published in
Gazette of India dated the
1st December, 1973 to-
gether with an explanatory
memorandum.

i) G.S.R. 1333 published in
Gazette of India dated the
8th December, 1973 to-
gether with an explanatory
memorandum.

(iii) G.S.R. 525(E) and 526(E)
published in Gazette of
India dated the 15th De-
cember, 1973 together with
an explanatory memoran-
dum.

[Placed in Library. See No. LT-
6104/73]

SHRI SEZHIYAN (Kumbakonam) :
Regarding item (iii) (4) of No. 2 of the
order paper, i.e. Notifications GSR
525 and 526 dated 1S5th December,
1973, they relate—one to the modifica-

@
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tion in the excise duty on the levy sugar
and one about increase in the excise
duty on the open market sugar.

On the 17th of this month when this
was raised in the House by Mr. Shyam-
randan Mishra and others regarding
the propriety of the orders being made
when the Parliament is in session—
taerc was a long discussion and 1 do
not want to go into that —and before

the discussion ended, you in your

wisdom observed :
“The earliest opportunity should
have been taken to-day. It is
rather improper that it has not
been brought here to-day. 1 do
not approve of it.”

You said ‘*hat. On the same dayv in

the evening the Minister for Agricul-
ture laid on the Table of the House
a notification on price control. Undar
Rule 377, 1 wrote to you on the failure
to lay the notification regarding the
modification in the excise duty. I want
to know why your observations were not
carried out by the Finance Minisiry.

The second point that I want to raise
is a basic point. I do not want the lay-
ing of the papers on the Table to be-
come a sort of a ritual, a formality to
be adhered to. The Public Accounts
Committee of the Fourth Lok Sabha in
its 111th report—at that time Mr.
Atal Bihari Vajpayee was the Chairman
—has said :

“No exemptiion should be given
without an assessment of its finan-
cial implications in so far as they
can be determined. The monetary
implicaticns of the notification as
could be determinable should also
be indicated in the Memorandum
appended to the Notification at the
time they are placed before Parlia-
ment.”

This recommendation has been accep-
ted by the Government also as you
could see from the 35th report of the
Fifth Lok Sabha, page 18, where they
said :

“The recommendations of the
PAC are accepted and action will
be taken accordingly in future.”

In this case in the memorandum they
have given the monetary implicaticns
as to how the prices are going to be
affected, but they have not given the
financial implications as required by
the Public Accounts Committee Report.
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MR. SPEAKER : Kindly excuse me.
1 have to go to the airport to receive a
gelegation. Mr. Deputy Speaker is
ere.

Please continue.

12.12 hrs.
[MR. DEPUTY-SPEAKER in the

SHRI SEZHIYAN :
randum the financial
the modification have
Only one sentence is there— At the
same iime to make good the revenue
loss on account of the reduction in the
excise notice has been taken”. But the
PAC wunted and they said very clearly :

“Nc exempiion should be given
without an assessment of the finan-
cial implications in so far as they
can be determined ...

Chair]

In the memo-
implications  of
not been noted.

and this should be given in the memo-
randum to be submitted to the Parlia-
ment. Therefore, the Government has
not given the financial implications of
these exemptions.

Once again 1 want to impress upon
the Ministry that laying the papers on
the Table is not a ritual which they can
do automaticaily and anything can be
dumped on the Table of the House.

This is a serious failure on the part
of the Government has been a delay,
that has not been explained, and then
regarding the financial implications,
they have not been given.

SHRI K. R. GANESH: We will
adhere to the assurance given to the
P.A.C.

SHRI SEZHiYAN: Monetary im-
plications and the financial implications
are two different things. Every tax
modification has got financial and
monetary implications. The PAC has
said that no exemption should be
given without an assessment of the
financial implications and the monetary
implications should also be indicated
in the memorandum appended to the
notification at the time when they
are placed before Parliament. That
means that the financial implica-
tions and the monetary implications
should be laid down in the Memoran-
dum. This Memorandum does not con-
tain the financial implications. I want
to know why that has not been done.
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st wzw fagrdy awmqady (o)
IqTETE Y, g FEF A 17 KA TE @
ATAT AT I8 WG ATS 777 5T G% =T AT
@I 21 AT AR A FT AIZAATACIE 7
T Har giwm )39 = A0 @g A%
T wr afag ! 99 feA o s
TR TET 4@ BrANr  THIAT W4T 47 )
7 fza of 51t aWF A5 @ 99, W
FT 7@ w7 | wrT W SAT c‘-r‘T-\TéfiF
T g 7t s fea @ AT | qW CAH
FOF FAF <@ AT 7RIE | TR AT ATHT
Al 2 §ea % 99 @aRiT &4 F1|

AR gE{ gy g fr 9FIFA
qEET AT & 37 gETar et g, T AT

A § grarsw 33d @ ANK
# azr & wf, & foa arfas aAdE
qg wer & W, A7 33 F ATHEC A1
frat smardy SR 39 FaTCH A orfEaT-
W= #1 fazarg # fauwrasr dRagm Ay
FAET AT | AT A SEAAT § qrEAA
afgam 3 ady aiwEr S3E1E |

SHRi SHYAMNANDAN MISHRA
(Begusarai) : I rise on a point of order.
My point is that certain recommenda-
tions of the Public Acccunts Committee
have been accepted by ine Government.
If those recommendaiions are not im-
plemenied by the Govemme'xt—as has
been pointed out by triend,
Mr. Sezhiyan, the finarcia! implications
have not been given to the Parliament—
would these measures of the Govern-
ment be effective. ..

SHRI TRIDIB CHAUDHURI (Ber-
hampcre) : They should be laid on the
Table of the House.

SHRI SHYAMNANDAM MISHRA :
Yes. They should be ixid on the Table
of the House.

My second point is this. Can Govern-
ment subdivide the tariff? There also
the recommendation is that Govern-
ment cannot subdivide the tariff. Ac-
cording to the recommendation of the
Public Accounts Committee :

“The tariff schedules should be
left to be framed by Parliament
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and the tendency to sub-divide the
tariff througn notifications should
be arrested. Parliamentary control
in this field is vital as it provides
an opportunity for different shades
of representative opinion to influ-
ence the taxation proposals. The
power given to the executive to
modify the effect of the statutory
tarifi. should be regulated by well-
defined criteria...”

This sub-division is taking place. But
the weli-defined criteria have not been
laid down. So. my submission is that
Gorernment had accepted this recom-
vion aisc and they have not im-
plemented it. Therefore, all that they
have done is not effective.

SHR! MADHU LIMAYE (Banka):
On 2 point of order...

MR. DEPUTY-SPEAKER : Let me
dea! with the point of order that has
been raised before 1 come to your point
of order.

Now we have to separate the two—
the point of order and whether the
Government has presented everything
that is necessary in connection with this
pape:. As far as order is concerned, I
am satisfied that this paper which the
Government wants to lay has been
authenticated and the Speaker has
agreed that it should be laid. As far as
order is concerned, I do not think there
is any point of order.

Now I come to the second point.
What all vou arc submitting may be
quite legitircate; 1 am noi  disputing
that at all. § iaus’ also say that it is
difficult for the Chair to come to any
opinion here immediately because this
is a forma! matter—just laying the
paper—and i: requires that the Chair
must read thesz papers and the Minister
must read these papers. Perhaps some
other opportunity may be taken for dis-
cussing this, if necessary. It cannot be
done just like this. But here there is
oniy one question which appears to me
to be legitimate—znd the Minister can
as well satisfy this House if he can, and
if he cannot, some other opportunity
mav be taken in future,—whether finan-
cial implications have been given along
with this Memorandum; if they have
not been giver, what are the reasons?
Car the Minister enlighten the House
on that »noint?
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SHRI ATAL BiHARI VAJPAYEE:
But, what about the delay in laying of
this paper?

SHRi SEZHIYAN: One of the
memoranda was put on the same day
at about 5-30; what about the other
memorandum?

MR. DEPUTY-SPEAKER: The
Minister has to satisfy them firstly why
there is deiayv; szcondlv, why He did
no: think it necessary tha: the financial
implications also must form part of this
memorandum. I think these are the two
points. If vou can saiisfy them, well
and good. If nct, have some other op-
portunity.

SHRI SHYAMNANDAN MISHRA :
What is the effect of the delay? Can
they come up after six months? My
point is that there must be some effect
of the delay.

MR. DEPUTY-SPEAKER: Offhand
1 cannot pronounce anything from the

Chair without studyving the thing my-
self.

SHRI K. R. GANESH : I shal! place
a statement tomoOITow.

o ag faad : = Ffaaw A war
gfd Yo wo 1o &1 frdt fawfew +1
QIFT. A% &FAT § AT ATETRIT FT
aFdT &1 AfFA GFITA ITFTAMATE
AR F T 3R wsA FIEAET &7 from
g st g o 3w favia # sEgaar
& 1 wrear § @@ faaTdawr &t
ATAAT 7 ATAT § 1 AT faegT @im
F§ fqare &7 Tagw adi § 17 tawrfar
HTE | FXHTC A THAT AR | 4G <74 IR
FXET 77 faota, 0 war ) gs favm &Y
FFEAaT g5 &1 oW 227 § T3 wIAAT
faqarfa®rs &1 argar STy F fears
FF AATE. ..

MR. DEPUTY-SPEAKER: From
some peint of order you go to privi-
leges and all that. Nr. Limaye, you

will kindly sit down. Why don’t you
leave the Housc to me?

ot ag fead ;. ww wwar fadw
ifed |
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SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) : Will it be unparlia-
mentary?

MR. DEPUTY-SPEAKER : You will
also leave the House 1o me. Mr.
Limaye knows very well. If you want
to raise a privilege motion or anything,
you are welcome to do it under proper
rules. Give proper notice for that. Why
do vou raise in the form of a point of
order?

st g femd ;227 ¥ 35% fug
arfew #1 9% AT 21
MR. DEPUTY-SPEAKER :
have to give a notice for that.
Shri Shah Nawaz Khan to lay
papers.

You
Now,
the

REVIEWS & ANNUAL REPORTS OF

INDIAN  DRUGS AND PHARMACEUTICALS

Ltp. AND HINDUSTAN ORGANIC CHEMI-
cALs LTp. FOrR 1971-72

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAHNA-
WAZ KHAN): I beg to lay on the
Tabie a copy of the following papers
(Hindi and English versions) under sub-
section (1) of section 619A of the
Companies Act, 1956 :—

(1) (&) Review by the
on the working of

Government
the Indian

Drugs and Pharmaceuticals
Limited, New Delhi, for the
year 1971-72.

(b) Annual Report of the Indian

Drugs and  Pharmaceuticals
Limited, New Delhi, for the
vear 1971-72 along with the

Audited Accounts and the com-
menis of the Comptroller and
Auditor General thereon. [Placed
in Library. See No. LT-6105/
73]

(i) (a) Review by the Government
on the working of the Hindus-
tan Organic Chemicals Limited,
Rasayani, for the year 1971-72.

(b) Annual Report of the Hin-
dustan Organic Chemicals
Limited, Rasayani, for the year
1971-72 along with the Audited
Accounts and the comments of
the Comptroller and Auditor
General thereon. [Placed in Lib-
rary. See No. LT-6106/73]
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SHRI JYOTIRMOY BOSU: When
we had half an hour discussion, the
Chair, on 28th November gave two
dircctives to the hon. Minister.

MR. DEPUTY-SPEAKER: Has it
got anything to do with this?

SHRI JYOTIRMOY BOSU: Yes,
Sir, I have sent tour reminders sc far.
The Hon. Minister is withholding this
information from Members of ihe
House. Let the hon. Minister tei us as
to why he is sitting over this.

MR. DEPUTY-SPEAKER : I do not
think they have anything to do with
this particular item. Have it on some
other occasion.

ANNUAL REPORT AND ACCOUNTS OF
AR INDIA FOR 1972-73 AND AIRCRAFT
(8TH AMDT.) RULES

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROJINI
MAHISHI): I beg to lay:

(1) A copy of the Annual Report

(Hindi and English version) of
the Air India for the vear 1972-
73 under sub-section (2) of sec-
tion 37 of the Air Corporations
Act, 1953.

(2) A copy of the Certified Ac-
counts (Hindi and English ver-
sions) of the Air India for the
year 1972-73 iogether with the
Audit Report thereon. urnder
sub-section (4) of section 15 of
the Air Corporations Act, 1953.
[Placed in Library. See No. LT-

6107/731

(3) A copy of the Aircraft (Eighth
Amendment) Rules, 1973
(Hindi and English version)
published in Notification No.
G. S. R, 1347 in Gazette of

India dated the Sth December,
1973, under section 14A of the
Aircraft Act, 1934, together with
an explanatory note.

[Placed in Library. See No. LT-
LT-6108/73]

INDIAN ADMINISTRATIVE SERVICE

(EMERGENCY COMMISSIONED AND SHORT

SERVICE COMMISSIONED OFFICERS) 3RD
AMDT. REGULATIONS

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPARTMENT
OF PERSONNEL (SHRI RAM NIWAS
MIRDHA) : T beg to lay on the Table



